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CONSTITUTION (AMENDMENT) 
BILL

Shri R afhunath Singh (Varanasi)
I beg to move

Shri T. B. Vlttal Rao (Khammam)
I want to know how that Bill can get 
priority when it has been classified 
afterwards only The first item in the 
Order of Business should come first 
According to that, if one was classi-
fied in the previous day, it should take 
priority

Mr Deputy-Speaker: The priority
has to be considered among Bills of 
one class The priority that we had 
fixed previously was among B cate-
gory Bills Now there is a Bill before 
us which is in A category That must 
have priority over B category Bills

Shri T. B. Vlttal Kao: We must
follow the Order Paper

Mr. Deputy-Speaker1 Now that the 
House has adopted the motion, we 
have to give effect to it immediately
and not after some time The other
Bill has been classified into B But
this has been classified into A cate-
gory So this Bill has to get priority

Shri Raghunath Singh: I beg to
move

“That the Bill further to amend 
the Constitution of India be taken 
into consideration ”
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No person shall hold office as 
President for more than two 
terms ”
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Shri R. Ramanatkaa ChettUr (Pudu
Kottai) He refers to the Pakistan 
Constitution But under the Pakistan 
Constitution nobody other than on* 
belonging to the Islamic faith caa 
become President
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Mr. Deputy-Speaker: We are discus-
sing the term  of the President.
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“No person shall serve as Presi-
dent toe more than two terms”.
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“The term  of office of the Chair-
man of the People’s Republic of 
China is four years.”
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“A person who holds or who has 
held office as President shall, sub-
ject to the other provisions of 
this Constitution, be eligible for 
re-election to that office"
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“No person shall be elected to 
the office of President more than 
twice consecutively except in the 
duration of any war.”
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BUSINESS ADVISORY COMMITTEE 
S e v e n t h  R e p o r t  

Pandit Thakur Das Bhargava (His- 
sar): I beg to present the Seventh 
Report of the Business Advisory Com-
mittee.
5-30 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Saturday, the 
24th August, 1997.




